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(ii) NEED FOR PROPER MAINTENANCE OF
TEMPLE AND OTHERS  HISTORICAL

MONUMENTS IN RAJASTHAN,

CHAITRA 2, 1904 (SAKA)
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SHRI BHEEKHABHAI (Banswara):
There are several temples and historical
monuments in  Rajasthan—Chittorgarh
fort, Bharatpur fort, Ranthambric Fort
and many others—which are not at all
being maintained properly. Their walls are
falling. Even the Sujan-Ganga canal of
Bharatpur has not been cleaned of wild
grass. All these monuments nced proper
maintenance.

Similarly, temples of great renown in
Rajasthan are also not being cared at all.
In this connection, the following temples,
to name a few, need immediate attention.

1. The Deo Somnath temple, Dungar-
pur.

2. The Baneshwar temple on the

junction of Mahi and Som rivers in
Durgapur.

3. The remains of Authura temples
in Banswara.

4. The famous Kali temple of Chit-
torgarh, etc. etc.

In fact, maintenance of these monu-
ments need a stupendous task. The pre-
sent administrative machinery is not suf-
ficient to cope with this work. Even
the existing legislation in this regard is
not sufficient and effective.

I, therefore, demand that this matter
may be examined in details and the Min-
ister of Education should make a state-
ment.

(1ii) NEED FOR GEARING UP OF RURAL
ELECTRIFICATION PROGRAMME IN
HIiMACHAL PRADESH

PROF. NARAIN CHAND PARA-
SHAR (Hamirpur): Sir, the process of
rural electrification in Himachal Pradesh
in general and in Hamirpur, Una, Bilas-
pur and Kangra districts in particular, has
suffered a serious set-back.  Since the
Schemes sanctioned by Rural Electrifica-
tion Corporation for the State of Hima-
chal Pradesh have recently been closed
and the targets fixed earlier have not beem
achieved, on account of escalation in cost
of outputs including wages for electrifi-
cation, so many villages targeted for
electrification under these schemes have
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been left out. This is especially the case
in Nadaun and Sujanpur Blocks of
Hamirpur District, Dhundla Block in
Una District and Dehra Block in Kangra

District, where the process of rural elec-
trification has come to a halt,

This has resulted in frustration and
extreme inconvenience to the left villages
including many Harijan Basties which
were expecting the electrification in a
short time. It is, therefore, necessary to
expedite the sanction of new schemes for
a hundred per cent coverage of such
Blocks where the R.E.C. Schemes have
since been closed or are about to be
closed. This can only be done if the Ru-
ral Electrification Corporation accords
top-most priority to the clearance of these
Schemes and also for arranging liberal
financial assistance to the State Electricity
Board of Himachal Pradesh for this pur-
pose.

I, therefore, sincerely request the Gov-
ernment of India, particularly the Minis-
try of Energy and Rural Electrification
Corporation to act immediately in this
direction so that the process of Rural

Electrification is not brought to a grinding
halt.

(iv) ALLEGED IN INEFFICIENT WORKING OF
THE NATIONALISED BANKS.
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(v) DEMAND FOR SETTING UP IMMEDI-
ATELY ONE OF THE TWO PROPOSED

UNITS OF BHARAT ELECTRONICS, LTD.
IN WEST BENGAL

SHRI NIREN GHOSH (Dum Dum):
Sir, the Chief Minister in his D.O. letter
dated June 2, 1981 requested the Prime
Minister for approval of the Central Gov-
ernment for location of one of the two

proposed units of BEL in Salt Lake City in
Calcutta.

MR. CHAIRMAN: You have not men-
tioned the Chief Minister. You have not
stated which Chief Minister,

SHRI G. M. BANATWALLA (Pon-.
nani): For him, there is only one.
SHRI NIREN GHOSH: It is for the

city of Calcutta, That means, the Chief
Minister of West Bengal.

He further intimated the Prime Minis-
ter that about 100 acres of land in the
Salt Lake City had been kept reserved for
the proposed project.

Subsequently, the Chief Minister dis-
cussed this matter with the Prime Minis-
ter on 23rd July and followed it up with
anothe, D.O. letter dated August 3, 1981
addressed to the Prime Minister.

The Defence Ministry, it is understood,
has initiated a note stating that West'
Bengal, being a border State, is not a safe
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